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BAD THIS THE 31°° DAY GF'.Ha.rch, 2008

g

 HON'BLE MR. N.D. DAYAL, MEMBER-A

Janki Prasad, S/o Late Pratap Narain (Tiwari), Ex-gangman
under PWI, N. Railway Phaphund, Permanent R/o Village
Kasia, Ram (Chandwalia Ka Purwa) Post Rahatikar, District

Pratapgarh, presently R/o C/o Shri Shiv Kumar, 205 H/25
L/IH Anandpuram Chakia, Allahabad.

Applicant

(By Advocate Shri S. Ram)

V'E RSB S

Deepak Dave, D.R.M., N.C. Railway, DRM’s

office,
Allahabad.

e RESPONdent

(By Advocate: Sri Anil Dwivedi)

ORDER

Justice A.K. Yog, Member-J

The applicant - Janki Prasad has come up before this
Tribunal with the grievance that fhe final order dated

©.2.2007 passed e Ehis Tribunal in O.A. no. 64 of 2006

Janki Prasad Vs. Union of India and Ors. ,
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has not been
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dﬁigy in filing the same. M.A. (for praying condoning the'klj

‘delay) is allowed. As per Counter Reply of the Opp.

Party, the appeal as directed by this Tribunal vide

i? | aforementioned order dated 6.2.2007 has been complied
with, but subject to little delay. Copy of the order | ,
dated 4.6.2007 deciding the appeal has been annexed as

Annexure CA-2 to the Counter Reply.

. 3. Before considering the Contempt petition on merit,

we find %%a%~;heu§§ on the basis of pleadings on record

| and statement made by the concerned learned counsel that
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the order of the Tribunal dated 6.2.2007 was communicated

=

to the respondent on 30.4.2007. In view of it, three
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months time provided in the order shall come to an end on
0 O

30.7.2007. In view of it, we find no , of the

order of this Tribunal. Even for the sake of argument if

we count three months’ time from the date of the order i

itself i.e. 6.2.2007, three months’ time shall come to an 3
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end on 5.5.2007, the order dated 4.6.2007 (Annexure CA-2 _;5
G! : (18 (.
to the Counter Reply) has been passed just afEsr within ﬂ;
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month. Therefore, this delay cannot be said to be
. _ :
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qﬁmtian, dated 4 6.2007 has been passed by a differem:

autharity namely Sr. Divisional Engineer-III, N.C.R,

Allahabad. The said authority was impleaded as respondent

no.3 in the O.A. The Rules placed before us by the
'¢ °' | learned counsel for the applicant itself contemplates
that the order be passed by the DRM or the Senior

A&ministrative Grade Officer under whose control the

e

employee, in question, is working.

4. Be that as it may, we need not go into that

controversy in absence of specific pleadings. being s
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A
sonrfessad.

?} 5. Apart from it, we have no doubt that once the order
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has been passed and if the party is aggrieved onLany

ground including competency of the authority while
passing such order, the party should have been advised to

challenge the same on merits before appropriate forum.

The contempt jurisdiction is not appropriate forum for

O
the same. w The applicant is at

to file a&bég%ueni appe%iirevision/review etc. as
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